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D r .  M« M . D a t  t The Seminar was 
held from 19th to 24th September, 1955. 
After that, they sent their report to us. 
It is barely a month ago.

• f t m t r o j

n̂?T % ’TT T?fT *PTT ^ ’ T T ^  

^  I  fti* ^f?T #  Rm >iM  f

w x v R ifh cT T R T ^ rrv R f 

TT ^ l f # T  W^fifRT t  I 5ft WT w  
^jwRT ^  ^  ^ n% rr

v r f t w  ?PT T f r |  ?n ftr? 5T 

TPT #  3rnr ?

D r. M. NL D m  i Out of 47 recom
mendations made by this seminar, two 
have already been accepted bv the Gov
ernment of^India and the implementation 
of these two recommendations have been 
put in the Second Five Year Plan. We 
are awaiting the Planning Commission’s 
reply on this point so far as this point 
is concerned. As regards the other re- 
commendations» they are considered by the 
Government of India alone not in 
coniunction with the State Governmenta.
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D r. M. M . D m  t Yes, Sir. For the 
blind also, there is a scheme before the 
Government of India and some parts of it 
are being implemented.

S h r im a t i  R e n u  C h a k r a v a r t t y  t
In view of the fact that we have some 
excellent institutions giving education to 
the deaf, may I know whether the 
Central Government , which up to date 
has given very little to these institutions, 
proposes to sanction certain extension 
schemes and financial help to these insti
tutions ?

D r . M . M . D a a  t So far as these
institutions which are located in the States 
are concerned, the Goverrmeri has get no 
scheme at present to give them financial 
help, but lor students and teacheis wc 
are arranging to give scholaibhips and 
fellowships.

F a m ily  A c c o m m o d a tio n  fo r  M il i ta ry  
P e rso m ie l

*579* S a r d a r  H u k a m  S in « h  : Will 
the Minister of D e fe n c e  be pleaded ta 
refer to the reply given to Starred Question 
No. 1658 on the 12th September, 1955 
and state the percentage of the total 
strength of Military PerFonnel who 
require family accommodation ?

T h e  D e p u ty  M in ia te r  o f  D efence 
( S a r d a r  M a  i th ia ) i  Calculated on the total 
strength of the officers and men of all the 
three Services, the percentage of married 
personnel is approximately 57. Though, 
all officers are entitled to married acccm- 
modation , the men of the three Services 
have an entitlement which varies from 14% 
to 100% of the total strength. T he 
deficiency of residential accommodation 
on the basis of existing entitlexrent is 
of the order of 52 percent. Due priority 
has been given to construction of residential 
accommodation in the next Five year plan.

S a r d a r  H u k a m  S in g h  : Do we
expect to have all the accommodation so 
far as our requirements are conceined 
by the end of the Second Five Year Plan?

S a r d a r  M a |i th i a  t No, Sir.

S a r d a r  H u k a m  S in g h  i What was 
our position when the partition of the 
country took place, that is, what percentage 
of the total requirements of family accom
modation had we in 1947 ?

S a r d a r  M a |i th ia  t Speaking off
hand , it would be roughly about 30 per 
cent.

S h ri NanadMs May I know the ratea 
of house rent allowance provided to such 
of the families as are not provided with 
accommodation ?

S a r d a r  M a j i th la  s I will require 
notice for that.
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Sardar Majithia t Certain ac
commodation has been built in Jammu and 
Kashmir by our personnel by their own 
voluntary efforts;

The Minister of Defence Organisa
tion ( Shri Tyagi) i It is all temporary 
huts. .

Excise Duty on Matches

Shri Dabhif Will the Minister 
of Finance be pleased to refer 
to the reply given to starred ques
tion No. 876 on the i8th August, 1955 
and state :

(a) whether Government have now 
taken a decision regarding the relief to 
be given to medium-sized and cottage 
groups of match factories by means of 
deferred payment o f excise duty; and

(b) if  so, what is that decision?

The Minister of Revenue and 
Defence Expenditure (Shri A. C.
Guha ) I (a) and (b). Yes. Govern
ment have decided that nuitch factories 
registered under the Local Co operative 
Societies Act may be allowed the con
cession of deferred payment of duty 
subject to certain limitations and conditions.

Shri Bansal 1 Are Government 
aware that the marketing of there small- 
scale and medium sized cottage products 
of match factories is very defective, ard if  
so, are they going to give some aid to 
these factories to better market their 
products ?

Shri A. €• Guha. That question 
may be directed to the Comme cc and 
Industry Ministry. The Revenue section 
of the Finance Ministry has nothins 
to do with that.

Shri Kasliwal i Is it a fact that 
there is a proposal under the consideration 
of Government to altogether abolith the 
exdse duty on the cottage group of in
dustries ? •  t'

Shri A. C. Guha t I do not think 
there is any proposal at present.

— * •  A -  C h e t t U ir  : M a y  I
k ^ w  whether co-operative match factories 
of whatever size arc free from duty ?

Shri A. C. Guha 1 I do not think so. 
The present question i? o :ly for deferred 
payme t of exd se.

Hindi Sikshan Samiti

*^1. Shri Krishnacharva Joihis Will
the Minister of Education be plcbicd to 
state:, *

(a) whether Regional Commit tees 
set up by the I/wdi StAsAon Samisi have 
submitted their reports; and

(b) ifso, what are theii main rec< n:merd- 
ations t

The Parliamentary Secretary to the 
Mijilster of Education (Dr. M. M. Das)i

(a) No, Sir.

(b) Does not arise.

Shri Krishnacharya Josbit May I
know whether any time-limit is fixed for the 
submission of the report?

Dr. M. M. Dasi Yes, there wns a time- 
jimit. The last date was 3 ist October.

Shri Krishnacharya Joshlt May
I know whether any honorarium is given to 
these Members?

Dr. M. M. Dast No honorarium i» 
given to the Members as honoraiivm, tut the 
secretaries who are in chaige of there four 
regional committees, one in charge of each 
regional committee, are given Rs. 150 per 
month for clerical assistance, stationery etc.

Shri Kriahnacharya Joshii Ms  ̂ I 
know the names of the Members of this Com
mittee?

D r. M. M. Dass The Secretary of the 
Eastern Zone is Shri R. D. Dinkar, M. P., 
the Secretary of the Southern Zone is Shri 
T . S. A. Chettiar, M. P., the SecretaTy of the 
Western Zone is Dr. Raj Bali Pandaya, and 
the Secretary of the Northern Zone is Shrf 
M. Sstyanarayana, M.P.

Pandit D. N. Tiwaryt May I know 
whether the Committee has given ary rear on 
for not submitting its rport by the 31st Octo
ber, 1955 ?

D r.M .M .D a s tN o ,S ir . Up till now 
we have not received any communication from 
them.

Pandit D. N. Tiwaryi Will Govern
ment consider abolisl ing the Ccmmittee in 
view of the fact that it has neithei subfnitted 
the report nor advanced any reasons for the 
delay?

Dr. M. M. Dass We expect to receive  ̂
the report very soon.

Indian Air Foree

*582. Shri D. C. Sharmat Will the 
Minister of Defence be pleated to state 
the steps that Government propofe to take 
for the expansion of the Indian Air Foce ? "




